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Hon.D.S.Misra,AM
Hon.G.S.Sharma, JM

(By Hon.G.S.Sharma, Ji)

This petition u/s.19 of the Administral

% Tribunals Act Xill of 1985 was filed by 9 app | icant =
W, on 30.11.1987 for a8 direction to the respondents -General t

Manager and Deputy Chief Engineer Bridge Workshop N.E y

Railway Gorakhpur teo decide their representations anne-

&.A and 10 and for further directiad that

N

Xxures to 5,

the respondents should treat the work charge post .as :
- vacancy for implementing the decision dated 2‘?'1979*';-—;”

} 5 of the Allahabad High Court in writ petition nos.1%24 5
- 1 of T918 and 4888 of 1878 and for a further dlrectian}g
that for the purpose of implementation of the said'ﬂ.

decision only the petitioners to the said writ petitinns'

considered and

to the exclusion of others should be
g the petitioners be given appointments. The applicants i
allegeg themselves 1O be the wards of loyal railway

employees who did not resort to strike at the time of _fff':'-
. -:.

the general strike of the railway employees in 19?%-.,-*'

i s alleged that as a token of "the appreciation of

the loyality of the said railway employees, the Fia-ii-,-t"

Board had reserved 20 per cent vacancies in class

and class 1V service for the wards of the loyal r

letter | “dated 1802 1AI4, _ggg;“

LY
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employees vide

)

~ that the respondents were not Iimplementin



O lte Final order dated 2.3.197%, copy anne

High Court decided the said writ petitions in the
ing terms :- | " T

" |n the result, both these writ petitd
succeed and are allowed to this extent
respodents 1 and 2 are directed to expedit
ly ascertain actual number of vacancies dur
—_ the period 3rd May 1974 to 30th Sept. B A
-“Ii in class 1V category of employees aneds SEGE

. appoint such number of those selected candidat-
es whose names find place in annexure IRy T
to the writ petition under the 20 per cept Ly
quota of loyal workers after giving the ad- =
justment to such appointments as may already |
have been made in pursuance of the said quota
There will be no order as to eostsit

s L h
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64 R A5 It appears even after the decision in the

L .

sald writ petitions, there was some dissatisfaction
and representations, copies annexures 2 and 3{W@TE made

! | on behalf of the wards of loyal workers of the Bridge

o e - S i i =

Division for their appointment. These two annexures
do not bear any date and names of the persons who hac
signed the same. Another representation dated 6.1 T OBy e

annexure 4 was made by the Divisional Secretary of the

TS T

Railway Employees Union for reexamination of the repre-

st | »
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sentation made by certain persons on 7.12.1979  ang

Sl e e

5.8.1981. On 5.8.1981, the appl icant [ (ool 1 245 4

along with one other person made a representation, coOpy
annexure 5 to the General Manager for their appointment

in accordance with the decision of the High

5-A the ‘copy of The rapresent&tiaﬁg'h

i s

Annexure

Employees Union

~ question of appointment. The
~undisposed of fieet represen

A




cibunals Act XIll of 1985 from the date.

| M;ﬂ‘!ﬂm The applicants have moved an : a,w

e adbiing ihe delay on ‘the grewnd. TREG on 5.1

a writ petition was filed by them in the Him

0.1987 due to the B:s’t':i&;ﬁ;ﬁ:'

which was dismissed on 27.1

ment of this Tribunal and the present petition was f?ﬁ
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the cause snﬁﬁﬁf

SR

' €£§£ | without much delay. In our opinion,
is nmot sufficient. "Im Dec. 1986, the Hon .

o

R

for the delay

Supreme Court had upheld the validity of fthe antnnx. 

o

SOy, ~

Administrative Tribunal Act Xill of 1985 and the estab-

,;fﬁT :
P lishment of the Central Administrative Tribunal and i

sench of the Allahabad High Court ;

I

in January 1987 a Full

I = had decided that the writ petitions filed in the High _j

i Colirt which ought to have been filed before the Tribunal |

after its establishment have to be dismissed. The appli-

their

cants, therefore, unduly delayed the filing of

petitioqﬁ. Wwe further feel that the | imitation will

start from the first representation made by or on behalf S5

of the applicants and not from the subsegquent represe-

ol o e

.__-_%.

ntations.

g b

3. we further find that the order dated 2.3.1918

of the High Court in the earlier writ petitions is quite

clear on the point that only the vacancies existiﬁg;f'

during the period 3.5.74 to 30.11.78 in elass (I cat&g@r?.

were to be taken into consideration and only agaif
such vacancies 20 per cent vacancies were to be £

reserved for candidates whose names found |

SR



::_:mta c:mnsideratien tha work charge ﬁa#&;
letter of the Railway Board has not been P
record and we will advise the Gmnarai Hhﬁagﬁf H
no.1 to consider this aspect of the case faf @ﬁ&
implementation of

their letter and sprit. Otherwise, we do not find

to be a fit case for adjudication.

4. The petition is disposed of finally at tm,_,

admission stage.

- | ﬁ(}\.‘_a—

' MEMBER (J) .

Q Dated 29th July 1988
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